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ORIGINAL APPLICATION No: 	 2009 

Transfer Application No 	: ------ --/2009 in O.A. No.---------------- 

.3. 	Misc. Petition No 	: ------- -72009 in O.A. No.---------------- 

Contempt Petition No 	: ---------/2009 in O.A. No.---------------- 

Review Application No 	: ---------/2009 in O.A No. ---------------- 

'S 

r. .6 . Execution Petition No 	: -------- - /2009 in O.A. No.---------------- 

Applicant (S) .7T-'/___P& ----- 
Respondent (5) : ----- ---- 9 --------------- ------ ------------------------ 
Advocate for thern 
{Apphcant (S)} 	 A-1- 

Advocate for the: 	
-- --- -. 

Notes of the Registry 	Date 	 Order of the Tribunal 

•Ls apphcation i in ior. 
is 1ed,'C. F. f'. r 	:s. 50/- 
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No.......2. ... t.Ls:l 
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D. Peolst 4E 

c9)7 

e i-• 

T/cL 	
LL 

tds ,1z: 
/ 	•.ev,7 pn'' 

issue notice to the Respondents requiring 

to file their written statement. 

Call this matter on 13.10.2009. 

Mr.M.U.Ahmed, learned AddI. Standing 

unsel for the Govt. of India undertakes to 

:e instruction from the Respondents by the 

te fixed/i 3.10.2009. 

A.K. 	 (M.R.Mohanty) 
Member (A) 
	

Vice-Chairman 
fbb/ 
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Send copies of this order to the 

Applicant and tP)e Respondents in the 
dd'dress given in the O.A. 

	

(M.K. aturvedi) 	(M.RMohanty) 

	

Member (A) ' 	\/ice-Chairman 

25.11.2009 	On the request of Mr.M.U.Ahmed 

learned Addi. C.G.S.C. br the Respondents. 

time is extended to file reply as a last 

chance. 

13.102009 

I 

Despite opportunity no 'yitten 
statement has yet been filed by the 
Respondents. 

Admit. Call this matfer• on 
25.11.2009 awaiting, written statement 
from the Respondents. 

h2 II 

- 'I9to List on 23.12.2009. 

(Madah,r Chatürvedi) (Mukésh Kumar Gupta) 
Member (A) 	 Member (J) 

/pbj 

Mr. M.U. Ahrned learned Standing 

Counsel for Respondents states that due to 

some unavoidable reasons there has::been 
de lay in filing the' wdlfen statement. 'Piayet 
is made for extension of time to file written 

statement. -• 	 • 

List thematter• on Vi .2010. 

(Mada Kr. Chdturve) 
Member (A), 

144 	I' 
/bb/ 

2&12.2009 

710 

I 
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18.01.2010 	Three weeks time is extended to file 

reply as prayed for. 

,' 41, // 	 On The request of Mr. M.U. Ahmed, 
'I 	

learned AddL CGSC, list the matter on iO 

-, 	
e wary, 2010. 

(Madan Kumar Chaturvedi) 	(Mukesh Kumar Gupta) 
Member (A) 	 Member Li) 

lFbI 

4' 	 10.2.2010 	Miss Usha, Das, learned counsel makes 

a request for adjournment on behalf of 

Mr.M.U.Ahmed, learned counsel for the 

Respondents. 

List the matter on 19.2.2010. 

' ft '  

(Madan.1(mar Chaturvedi) 
Member (A) 

Im 

	

19.02.2010 	Reply has been filed with copy to 

learned counsel for the applicant. In the 

circumstances list on 9.3.2010. Rejoinder. 
/aQ'r.AI17 	 if ony, be filed in the meantime. 

"6\ 
r 

(Mad/em~ber 
 Chaturvedi) 	(Mukesh Kr. Gupta) 

 (A) 	 Member (J) 

/pg/ 

Nb 	
09.032010 	Ust before the Division Bench on 

30.03.2010. 
'3I2fi 

(Mukesh Kumar Gupta) 
Member (i) 
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30.03.2010 	For 	the 	reasons .recorded 
separately this O.A. stands dismissed. 

(Madan Ku,mir Chaturvedi) (Mukesh Kumar Gupta) 
Mzn her (A) 	 Mom her U) 

/pb/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Onginal Application No 152 of 2009 

• 	
0 	 Date of Decision: 30 .03.2010 

0 	
0• 

Thakre Pravin Pundlik 
Applicant/s 

None 	 0 

..................... ................  ........................................... S 	
Advocates for 

the Applicant/s 
Versus - 

U.O.I. & Ors. 	•. 	 • 

Respondents 

• Mr. M.U. Aied Add!. COSO 	 • 

.............................................................................................Advocate for the 
Respondents 

cORAM 	 .• 	 S..'  

HON'BLE SHRI MUKESFi KUMAR GU,PTA, MEMBER (fl 
HON'BLE SHRI MADAN KUMAR CHATURVEDL MEMBER (A) 

• 	 I 	 • 

Whether reporters of local newspapers may be allowed to see the 
• 	judgment?. 	 . 	yffNo 

Whether to be referred to the Reporter or. not? • • 	• Y s/No 

Whether theirLordships wish to.see the fair copy 	0 

Of the Judgment 	 7iNo 

Judgment delivered, by 	S • • 	 S 	 ember (J) 

• 	
0 	 0 	 . 

i7 



O.A. No.152 of 2009 

CENTRAL ADIvIINJSRATTVE TRIBUNAL, 
,_ V V V S V S V •% 	V 	V )UVV/-iflAT1btjJCF1 

Original Application No. 152 of 2009 

Date of Decision: This, the 301h  day of March 2010. 

HON'BLE MR. MUKESH KUMAR GUPTA, MEMBER (J) 

HON'BLE MR.MADAN KUMAR CHATURVEDL IvIEMBER (A) 

Thakre Pravin Pundlik 
Son of Pundlik Thakre 
Resident of Mata Mahakali Nagar 
Ward No-21, Malkapur, Pin- 443101 
Dist- Buidhana, Maharastra. 

Presently residing at: 

Project Vartak 
GS-189325PDVR1fT 
1454 SISI1411 BCC (GREF) 
CI o- 9 APO, 
Tezpur, Sonitpur, Assam. 

By Advocate: 	None. 

-Versus- 

The Union of India 
Represented by the Secretary 

.. 
J.LL1iLy JLC OL.. 

Road Transport and Highways 
New Delhi- 110001. 

Chief Engineer Project Vartak 
Headquarter, C/O - 99 APO 

General Reserve Engineering Force (Records) 
Dighi Camp, Pune - 15. 

The OC, 1441 BCC(GREF) 
Project Vartak 
C/o- 9 APO, Tezpur 
Sonitpur, Assarn, 

By Advocate: 	Mr. M.U. Ahmed, Addi. CGSC. 

.Appiicant 

.Respondents 

Page 1 of 3 



O.A. No.152 of 2009 

ORAL(ORDER) 

MUKESH KUMAR GUPTA. MEMBER (J_) 

None for the Applicant No rejoinder has been flied. 

Applicant, challenges order dated 14"  July 2009, whereby invking 

powers as avaIlable under Rule 5(1) of the Central Civil Services 

(Temporary Service) Rules 1965 he was found unsuitable for 

continuous service in the General Reserve Engineering Force (GREF) 

and his service was terminated. S  

• 2. 	The Respondents in their reply have pointed out that as 

per Govt. policy; character and antecedents of newly appointed Govt. 

servants, are required to be verified through civil administration for 

• the suitability of continuance of Govt. services. Verification roll of the 

• Applicant was, therefore, forwarded to District Magistrate, District-

BULDHANA, Maharashtra, for verification of charaôter and 

äntec9dents by GREF Center vide letter .  dated 041h  December 2008. In 

response thereto, District Magistrate, District- BULDH.ANA, 

•Maharashtra; finally intimated to Respondents. vide letter dated 25th 

• February 2009 that an offence has been registered against, the 

Applicant vide crime No 309812005 UIS 295, 34 IPC in police station 

Malakpur city on 18th  September 2005 and the trial is pending in 

• court. Said fact has been suppressed by the Applicant and in such 

circumstances since he was found guilty of suppression of material 

• fact, Applicant is not entitled to public employment, contended by Mr.. 

• M.U;Ahmed, learned Addl. CGSC for.Respondents. 

Page2of3 
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O.A. No.152 of 2009. 

3. 	It is undisputed fact that the Applicant was appointed only 

16th July 2008 and his service wasterrninated before he could 

become permanent. 

Thus invocation of Rule 5(1) of the Central Civil Services 

(Temporary ezvice) Rules 1965 is neither illegal nor unwarranted. 

Thu, O.A. is dismissed invoking under Rule 15(1) of CAT 

(Procedure)' Rules 1987. 

(MADAN 	CHATURVEDI) 	S  (MUKESH KUMAR PTA) 
Member (A) 	 S 	Member (J) 

BI 	 S.  

.5 	 S 

k 
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DIST - SONITPUR 

IN THE CENTRAL, ADMINISTRATIVE 

1T 
Centa A4rn1n1stri,u Tbuna 

f 112 AUG 

aL 	Guwahatj Bench 

GAUHATI BENCH, GUWAHATI 

(An application U(S 19 of Mministrative Tribunal Act ,1985) 

O.A. No .IQZ1JO9 

Thakre Pravin PundLik ........... .....APPLICANT 

-VS- 	 S 

THE UNION OF INDIA & ORS..........RESPONDENTS 

SYNOPSIS 

The applicant has compieted education up to SSC and holds a valid license of 

driving of Motor Vehicle. He also belongs to the Other Backward Category. Then 

the Year 2007 the Respondent No-i had advertised for various posts which 

includes posts of drivers. The applicant holds retail license of driving, therefore in 

pursuance of the said advertisement the applicant applied for the post of driver. 

That in pursuance of his application for the post of driver the applicant was 

called for the physical test as well as competency at Pune, After finding the 

applicant suitable for the job amongst several other candidates he was asked to 

join on duties, Accordingly on 1610712008 he was appointed as a Driver. 

Though he has been appointed in the post, he has not received any letter of 

appointment. After his appointment he had undergone training for about 2 

months and thereafter he is under actual control of Respondent No-2 The 

applicant is working trs the best of his ability and discharging his duties with 

care. But unfbitunately the applicant received a notice on 15107109 vide 

order 10909/CVC/448/E1G dated 14/07/2009 which was a notice of termination 

of his Service under Rule 5 (1) of the Central Civil Services (Temporary Service) 

Rules 1965 The said notice inter- alia contents that, the service of the applicant 

has been found unsuitable for continuous service in the General Reserve 

Engineering Force (hereinafter relèrred to as GREF),Therefbre it is ordered 

that his Service shall stand terminated with eflèct from the dated of expiry of 

a period of one month from the date of 1ceipt of the notice, As such the 

instant original application have been filed seeking for appropriate relief. Hence 

this instant application. 

Filed by 

Mvocate 
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Guwahati Bench 

IN THE CENTRAL :ADNINISTRAI -IVE TRIBUNAL 
GAUHATI BENCH ,GUWAHATI 

An application u/s 19 of  Administrative Tribunal Ad: :1985) 

OAN0JY2_., 09  

Thakre Pravin Pundiik AppUCT 

-ys- 

THE UNION OF INDIA & OTHE ...................RESPONDENTS 

I Year 2007 	Relevant adve,1jse,nt issued by Responde No-I 
03104/08 	Aftestatfon Form submitted ID the Respondent No-2 
16/07/2008 	The applicant was appointj as a Dnver 
15107/09 	

a notice of termination of his Service under Rule 5 (1) 
of the Central civil Seces (Tempoy Seice) Rules  
196S 

Filed By 

51  - 
1~  "P Advocate 	91 
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3 	 Centrai AdminIstrath* TruriaI 

12 AUG 	t 
Guwahati Bench 

IN THE CENTRAL :ADMINISTPAI-NE TRIBUNAL 

GAUHA-fl BENCH,GUWAHAfl 

(An aPPIICI-JO U/S 19 of Adnijnistjye Tribuna' Act :1985) 

O.ANo72_ 

Thakre Pravin PUdjjk 

-vs.. 

THE UNION OF INDIA & OTHERS ............................ RESPONDEN 

INDEX 
SI No Annexure particulam  
1 

APPLICATION 
2 

VERIFIcATION 
3 	A 

Copy of adveftisement issued by 

4 
respondent Nol, dated, 2007. 

B 
Copies of attes1bo Form 

S 	C 
Photo copy of termination  
order/impugned ot!er 

Page No 

L 

--- 

LJ 

3i 

Fded By 

1 11-19101 
Advocate 
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IN THE CENTRAL, ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH, GUWAHATI 

(An application U/S 19 of Administiative Tribunal Act ,1985) 

O.ANo... 

1. 	PARTICULARS OF THE APPLICANT 

Thakre Pravin Pundlik 

Son of Pundlik Thakre, 

Resident of Mata Mahakali Nagar 

Ward No-21, Malkapur, PIN-443101 

Dist:- Buidhana, Maharast,. 

Presently residing at;- 

Project Vartak, 

GS-189325P DVRMT 

1454 51511411 BCC(GREF) 

C/o-9APO. 

Tezpur, Sonitpur, Assam. 

skk1 wMIMEF  
Centrap MminIstrtPv Thbun 

AUG 2009  

6uwahati 

II. 	PARTICULARS OF THE RESPONDENTS 

The Union Of India 

Represented by the Secretry,  

Ministry of Shipping, 

Road Transport and Highways, 

New Delhi - 110001. 

Chief Engineer Project Yartak, 

Headquatter 1 CIo-99 APO, 

General Reserve Engtheering Force (Records), 

Dighi Camp, Pune-15. 

The OC, 1441 BCC(GREF), 

Project Vartak, 

do- 9 APO, Tezpur, 

Sonitpur, Assam. 
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4Y 
Ce,trai Administr6t"  

•H 	12 u2U9 

TM uwahati Bench 

PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE 

Impugned order dated 14-7 -2009 passed by the Respondent No-2 

by which the notice of termination of service under Rule 5 (1) of the 
Central Civil Services(Temporary Service) Rules, 1965 issued in respect of 

the applicant. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION:- 
The appLicant declares that the application is within the period of 

Limitation under Section 21 of the Administrative Tnbunal 1985 

FACTS OF THE CASE 

I. That the applicant is a citizen of India and a resident of 

abovemeritioned locality and as such the applicant is entitled to all rights 

privileges and liberties guaranteed to the Citizen under the Part - ffi of 

the Constitution of India and laws framed theta under. 

2. That the applicant has completed education up to SSC and holds a valid 
license of driving of Motor Vehicle. He belongs to the Other Backward 

Category. Then the Year 2007 the Respondent No-i had advertised 

various posts under it which includes posts of drivers. The applicant holds 
retail license of driving, therefore in pursuance of the said advertisement 
he had applied for the post of driver. As per the terms of the said 
advertisement it was mentioned that the appointment of the selected 
candidates will be on probation for post 2 years, and on completion of 

probation period the competent authority will assess the suitabiLity for 

continuity and pass appropriate orders. 



Centrat M 	 A true copy of relevant advertisement 

ISSI 

12 	 Uer, 

' I 
Bench 	4 

by Respondent No-i is annexed 

and marked as Annexure No-i. 

That in pursuance of his application for the post of driver the applicant 

was called for the test physical as well as competency at Pune. After 

finding the applicant suitable for the job amongst several other candidates 

he was asked to join on duties. Accordingly on 1610712.008 he was 

appointed as a Driver. Though he has been appointed in the post, he has 

not received any letter of appointment. Before joining on duty the 

applicant had submitted requisite information in the Athestation Form. 

A photo copy of the Attestation Form 

dated 03104108 submitted to the 

Respondent No-2 is annexed herewith 

and marked as Annexu No-?.. 

That after his appointment he had undergone training for about 2 

months and thereafir he is under actual control of Respondent No-?.. The 

applicant is working to the best of his ability and discharging his duties 

with care as such he can satisfy his Superiors. 

That the applicant has submitted that, surprisingly on 15107109 he 

received a notice vide 10909/CVC/448/E1G dated 14(0712009 which was 

a notice of termination of his Service under Rule 5 (1) of the Central Civil 

Services (Temporary Service) Rules 1965 . The said notice inter- alia 

contents that, the service of the applicant has been found unsuitable for 

continuous service in the General Reserve Engineering Force (hereinafter 

refrred to as GREF).Therefore it is ordetd that he Services shall stand 

terminated with effect from the dated of expiry of a period of one 

month from the date of receipt of the notice. 

A photo copy of the said order of 

Termination dated 1410712.009 is 

annexed herewith and marked as 

Annexure No-3. 

That the applicant .respectfiJJy submitted that, the 	notice 	at 

Annexure No-3 is apparently illegal as because the advertisement at Annexure 

No-i clearly mentioned that, the appointment ofa selected candidate will be on 

probation for 2 years and after completion of 2 years of service the Competent 

Authority of the candidate. Therefore the appointment of present appiicant being 
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an appointment against peimanent pos it cannot be treated to be temporary 

service and as such the action of Respondent No2 invoking powers under the 

Central Civil. Services (Temporary Service) Rules, 1965 is not sustainable. The 

applicant is challenging impugned order on following grounds: - 

GROUND FOR RELIEF WITH LEGAL PROVISIONS 

1. For that Respondent ought to have seen that, there is also a 

Government order vide No- G.LMH.A,, O.M. No4/10/66-

Ests.(C), dated 26' August. 1967, which makes out clear that 

the powers under Tempoiary Service Rules, 1965 should not be 

invoked in case of probationer and such appointment will be 

governed by the specific condition regarding termination of 

services in the appointment letter. The applicant is in search of 

the said Government order . soon after receipt of it, the 
I 

' 2 	 applicant shall produce the same the same before Your Hon ble 

WF4*6 Z, 	Court. TuTa'ftti a7t 0 n
For that before passing of the impugned order the Respondent 

No. 2 has not granted an opporturtityof hearing nor any 

notice was served on the applicant, therefore the impugned 

order being passed without following pliniciples of natural 

justice is illegal and arbitrary in and same is Liable to be 

quashed and set aside. 

For that • the impugned order passed by the Respondent No-2 

is stigmatic 1  therefore the same is liable to be quashed and set 

aside. 

For that the applicant states that the impugned order passed by 

the authorities is violation of applicant's fundamental right as 

envisaged under Article 14 and 19 of the Constitution of India. 

S. For that the enthe action of the respondents berng violative of 

the equity and administrative fair play of the appLicant. 

For that the applicant craves to urge such fiitther grounds in 

support of the present applicant at the time of hearing which 

may be consideted relevant and necessary. 

For that in any view of the matter, the impugned order is wholly 

untenable in law as well as on facts and the same is as such 

liable to be appropriately inter1red with by this Hon'ble 

Tribunal. 



Cnjra, Adrnjnsty1 
El 

VI. DETAILS OF THE REMEDIES EXHAUSTED 
Hj 	12 AUG2009 

Guwahatt Bench 

The applicant declares that he has exhausted all the remedies 

available tD him and there is no other alternative remedy available to 

him. 

MATTER NOT PENDING WITH ANY OTHER COURT 

The applicant declares that there is no case pending before any other 

court/ Tribunal. 

RELIEF SOUGHT 

Under the circumstances, the applicant therefore prays for the 

FOLLWING RELIEFS:- 

To set aside and quashed the impugned order dated 

1410712009 issued by the Respondent No-21 Chief Engineer at 

annexure No-3 with the instant petition. 

Grant any other relief, which this Hon'ble Court may deem fit 

and proper under the 1cts and circumstances of the case. 

Ix. 	INTERIM ORDER PRYED FOR:- 

By way interim ex-patte order/relief the applicant prays for stay to 

the efièct and opeition of the impugned order dated 14/07/2009 

of Annexure No-3 . which was issued by the Respondent No-2 

pending hearing of the applicant. 

X. 	 PARTICULARS OF THE POSTAL ORDER:- 

Indian Postal Order No.. 

Name of issuing Post Office:- G.P.O., Guwahati. 

Date of Postal Order:- 11-08-2009. 

Payable at:- G.P.O., Guwahati 39 	111 L1 5 

DATE: - 

(NAME OF Ccijr'isa. FOft iPPicirr) 
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VERIFICATION 	
2 AUG 2O 

I 	
rr7 

uwahatBflc 

I, Thakre Pravin Pundlik, Son of Pundlik Thakre, aged about- 29 

years. Resident of Mata Mahakali Nagar, Ward No-21, Malkapur, PIN-

443101, Dist:- Buidhana, Mahaiastt, and Psenfly residing ate-

Project Vartak,GS-189325P DVRMT,1454 SIS/1411 BCC(GREF),C/o- 9 

APO, Tezpur, Sonitpur, Assam, hereby solemly affirm and verifr that,! 

am conversant with the facts of the present application. And the 

stalEment made by me from paragraph No. 1-6 are true to my 

knowledge and belief. 

And I sign this verification on this 	 of August, 

,2009atGuwahati 

vJ 

•Thkt 	ço'fli\ 

 all C) 	 * II 

	

I Ii 	
SED 

GuV9? O3 
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:WLRPk AFFIDAVIT 

I, Thakre Pravin Pundlik, Son of Pundlik Thakre, aged 

about- 29 yrs, Resident of Mata Mahakali Nagar, Ward No-fl, 

Malkapur, PJN-443101, Dist:- Buldhana, Maharastra, and 

Presen fly residing a t;- Project Vartak,GS-189325P DVRMT4454 

SIS11411 BCC(GREF),C/o- 9 APO, Tezpur, Sonitpur, Assam, do 

hereby soiemniyaffirrn and declare as follows:- 

That I am the applicant in the instant application and as 

such I am well acquainted and conversant with the fcts and 

circumstance of the case. 

That the statements made in this application 	from 

paragraphs No I 	 are true to my knowledge ,  ' and belief and those made in paragraphs No,----- 
U ,  
L VW' being matters of records, which I believe to be true and correct ZOM  Ott  

and rest are my humble prayer before your Hon'ble Court, 

And I signed this affidavit on this the AUday  of August, 

2009, at Guwahati. 

Identified by me 
	77dL— S7tot'\ 

POIT 

V, 

Advocate 

( </1 

OF 

AH SED 

NOTARY 
Guwa3ti,mr 
Regd NO:KAM. 03 
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• ';T BORDER.ROADSORGANISATION 	_--_- .' Andhra Pesh 	a(natak, frrnU Ndu. 	• 17 	75 	O .. 	

GENERAL RSEAVE ENGINtR FORCE 	• 
SOUthfl 

KraIa, Gsa, Pcndcheiiy, Andrnn 
() 

ADVE.R11SEMENT NO, 02/2007 
Rion 

a Nicobar slands and Lsharep 
PLEASE READ ThE ADVERTISEMENT CAFULLV BEFORE FILLCUPThE ----- 

Gorkhas 
-------- -- ---- 152 • 

APPLICATION FORM 
I. Applicaions-aro Ivilod Ir filling up (he following posts 	Gonerul Roervo 	iigneo 	Fwca r 	i ('da 

__.:.._______-.-_._._--- 	- dian (Male)_Na1ionas: • 	 . 	 --P.2Lc!!2L.- 
• 	 --.- -..-- rima of 	 f Cetoory_____•___i• Raxation to 

SJflS of 
 

\ 	1 

. 

2 

N 0 Un 	sc 
Grado)[ 	102 

T 	QLC 	Total Sorviig/Ex 
9331O6E 

2jDrverAoad RoIIr (OrduaryGradQ) 	• 	226 I 	 —13 	. son 
. (b) Gonera Medical Standards : 

3 	Operator Excavating rnachinry (Odinary 
.. 

(i 	Every caidae must be suIficiitIy inlelgon, be fto 	from yansabiiy 	nd bo 
 

fi1;
ii  --- — 

' 
posoion of 	ond haaflh, 

I2L 	 117o 	2]G I_i!!_ BQ7 (U) He shall have no constitutional or acquired disabity as my in the 	of the  AUG MOdjC& Offic 	render Nm unit lo 	dutIei 	1he 1-orctpaicuIary 	rhidhaIttud: 1  
UR 	- 	Unreserved 	• 	 ST 	• 	8GIIUdUId Tribe 

. 	() He must be troe from Colour 	i1ndnos, 	
\ , c: 	• 	SchduIed Caste 	 CRC 	• 	Other 	ackward Class 	• 

E7AL c:.rlcAT;. 7AY 	CLE3 AN 	LiiiT ' 	Viouni . 

Post No. I : Driver. Mechanicèl Transport (Ordlnnry Grade) 	 ; 
. 

For Ganeret Recruits TIM 
ViivaI acL,Iiy(WihiWthout Qiass) Pey seIe ; As. 3050753950-604590 

I Age 	etweon 18to27 yeas 	 . eIter 6ye ........../12 	WorseEye ......... 8/36 	 uwhaU 
OR 	 OR  

Essnttai QuaIitIcatin : 	OIh Standard passed. Possessing valid hoevy ior div9 Iicnce, Qr; R,Cs 	0.6 Or J 2 	 I3dS 	1 or J c 	 • 
PaGSGd Class III 	oao for Driv 	Plant MechancaI Tranpo 	e I&d down i 	DeIcnC 5arviCS 

ror Drivers(Unolded vision) . I, 	guiationc, Ouallficatkn Reculatiors for Soldiers 	and Each eye ............6/12 	 Baiter aye 6/6 	erd 0.5 or J I 
has to pass proliCienCy 1051 and oral test in Hlnd/En9lish, 	 . OR 	 OR 
Poet No. 02 	rlver Road Roller) Ordinary. Grade) 	 I 

. 	 . I , 	Pay scale: As. 3050.75-3950-804550 	. 	. Roads 	0.3 er 	2 	 Worse eye 6/36 reacts I or J 6 
CANOii3AT 	SILCTEO IN ORiER OF MERIT WILL 	E PUT TI-tROUGH DETAILED 

Ae 	erween 18 to 27 years. 	 I 
Essential Qualification : ioth Standard passed. Possessing valid neavy inolor driving licence, or: MEDICAL EXAMINATION TO ASSESS THEIR FITNESS. 

PERMANENTLY UNFIT IN MEDICAL TEST NEED 
Passed class U course for DriverPlani Mechanical Transpori as laid down i 	Dalonco Services 	I 
Regulaiion, Qualification Regulations for Soldiers, and 	• 	 . 	. 

CANDIDATES LARLIER DEGLAflED 
NOT APPLY. 

Hac to pass proFiciency tesj and orai, test in HiniIEn9IISt1. (I) 	CANDIDATES t3ELQNGING TO WESTERU HIMALAYAN REGION (AREA SOUTh AND 

Poit NQ. 03 : OperetQr Esocutive Mochinory (Ordinury Oredu) WEST OF THE INTER STATE QOROER EETWEEN HIMACIIAL PRADES) AND PUNJA6 

Psy scele : Rs. 3050.75-395080-490 	, 	 : 	 , 	I 
ADS 	5twoen 18 to 27 years. 	. 

AND NOIiTH AND EAS.T ROAD OF MIJKERIAN HOSHIARPUR, GARH SHANNAR, ROPAR 

. AND CHANOIGAEIH. WILL OBTAIN A DOMICILE CERTIFICATE FROM THE CIVIl. 
4PLICATION5. . AUTHORITIES (TENSILDAR/MAGISTRATE) AND ENCLOSE WITH THEIR Essential Ounlificatlon 	iOIh SiandaIdpasae 	pQa8esaifl9 vIid heavy motor driving licenOC, or; 

. SPCAL CONDITONS 	 . Passed class II course for Operator Excavating Mathincry ac laid down fl )D&oee Sarvica 

Regulations. Qualification Regulations for 6oIdIr8. And 	• 
Has to pass proticiency tori and or.I lest in Hindi/En6Iish 	. 	.. 

(a) 	The iietnbare Qt the Force (DepurImonI 	will be posled in PIo3oio/IJnits all over india, 

especially in the Nerlhern eni Eastern Rçjions. Individuals may be Posted anywhere In iridIi. 
. . IMPORTANT INSTRUCTIONS (6) 	indIviduals selociod will be on prbaiIn for tile that two years. On compleilon of probation 

1. General 	• 	 . 	. 	 . period 	oonipetent aulborily will ascos 	liter suilabilily for continuily and pass approprinta 

(a) 	Only Indian Male NatIonals need apply. Female need not apply. All candidte will undolgo 
ordor. 

Physical Etticiepoy test but marks of FtiysicaI Etticlancy test ciutin 	seleCtion Will Vary depGPdiflQ (c) 	(I) 	Memb8iS of the Force w21 be 	o'irned under the provisions ot Cerdval Olvu Socvlcn 
on post appji6d lr. However oassing in Phyiot Efficiarigy TeI is nendeiory to.i Ali pQatn (Oiasslficalion Conlrot and Appeal) Rolas 1965 as aiponded.from ilmalo time, 

(b) 	For the toilowing caieories w&ghtage will be added to the poroenIaOo of marks oblained a 
the quaiiiyir9 examination, as wontioned against each tot the sails at Call 011015 Only. 	. 

' 	(II) 	NotwlthstandlnØth,ab.QVs. all It o.'moir,Lrsrt/Ol Force are ,rtSo sub(sct lcortaInprOvialQrin 

\ 

of AnnyAr.t 150 and BuIeO muds there under as laid down in SRO 329 end 330 oIl 060. 

(I) 	$dn hi serving GREF/Arr.ry Personnel seMitgin BRa 	 1.% 	' 
(Such opncoxsiofl'tO only. ode .SOfl ) :. 	. 	.' 	 . 	" 

(d) 	3% Reservation (a available for dlsatrhwi p.Irxons (1% each tar visually Impaired, hebunO 

' 	Impaired uno Ql%ticpPUIOüilk imppirsd) 
l(l 	Son'ot Retired 	t1EF Personnel 	 ' 	' 	t&°.o 
flirt 	HOC 'C' Certiticare 	' 	 - 	' 	10% S. 	En VICE COHDITIOH 

tr ratIOns an par 	jhrorlzd GCala. 
(a) 	Members ot tha home (DatThrtmsrtl) will ho sIjowecj lrC 	 ri 

(iv) 	NCC 'B' Certiticale 	 , 	 ' . 	- 	15%. 
lvi 	Serving GREF personnQt ' 

clothing wsrahing 	iiawsno5C. IrtiC single accommodation, special compensatory, remote 
i.li an NRA: CCA etc as admissible. 

Applying for higher post (Open'Market) 
beauty allowances and local ellcjwancae 

((0) 	New doilliod Coiflrtbutiotl i'ennlort Schorlil, Leave Travel (;onceasnOrr, Chitdrwl Educeti)r 

(vii Son at Es-Serviceman 	 . 	°' Allowance, Grniip Insurance, ln(ury bonaiit, :tedicol Treatment and other COnCeSSiOnS includiog 
will be available to the rnieinhern 

(vii) Sports Mart at Siate/DistrlcUUniVOrSitY/ievot 	 " 
Woightage for only any category will be considered Icir Issue Of cull lelior. 

tandy accornrflodaticn as applicabIrt to Genital Govt. emiOloyL'eS 

at the Force. The,Ocperinrartt also meirntsini its  own trnily acnommodatiOrl at certain lcatiOriC. 

(c) 	Pass(rrg at phyicai lest is mandatory fo r  all trades. The dpertmsntitl oandidat6a and err- 6. 	CENTRES ,FOR.YRAPE TESTJINTERVIE'.N 
Servicymen appearing for trade test are exempted f rom undergoing physical test. However, 

Oct 	during attleclicirt. 1110 dxtx(n ol , 	MabtIe fleglonsi Recruitment Tcarn (f/I9i't'fl, 
Pecrulimant feral) the 	will be carried 	ut 	i GF1EF Centre, 016111 0am, Pune -.411015 

(a) 	 pouts no woightage of marks of this physical lest will 	given 

i' 	onty. . 	 ' physical test for all the tradee'atB given at Annexure'I and Ii. 	
. 

(d) 	Wthten lest, wherever apftcabi. will b8 objectiVe in nature. 	 . , (0) 	Candlxtea will need io,irldic5tu arty 01 the lrrlloWtrlg oticniCS Stations br teat/rntan,iew tor 
may have to appear for test at 

I 	AGE RELAXATION 
Serving 	overnti'reni Employees 	Relaxation 56 athoisaibla under ruigs. 	' 

lrdee havin) mow than 20 vacancies. i'iowevr cdid5tea 

his choice stations or a statIon nearer tO nix hometown DI any Centre as may00 dc(dd by 
tat 
(b) 	Dpadworttat Candidates 	Up to 45 yeare for SC/ST, 43 years for Ql3i and4O 	Qurnrnrrndnir GREF Centre' 	` 

ecruiting Contra 	 - 	Pui 	(Maaraxtra) - 	IJR tar Group 'C' and 0p08th in same na 	R 	 w 	h 
years tar 	 (i) , 
ot allied cdros. 	 ' (Ii) 	Megional Pecruitrtg Cetille 	 Tezpur (Assaril). 

AialithcSh (Utlrekhend) 
(c) 	Cs-Serviceman 	 Es-Syrylceman who has pyt in not lesS than six 	(ill) 	Reionel Recrvitirt 	Centre 	 " 

(iv) 	RglonCt Recruiting Canim 	 .. 	Palbankot. (PunISh) 
continuous Service 	ri the armed forces 

\ 

mortthe 
shalt be allowed to deductthe period cit such ServIce 	(v) 	tiegionai tiasruiting Gentle 	' 	,, 	Sllchur (Asaum)., 

1mm his 	otul age pius 3 years In uddilron to ago 
SC/ShOED category. 7. 	CONCSS)ON TO So/ST CANDIDATES FOIl FiECRUtTTENT 

	

rules, 	2d class train fare (or' relaxation admissible to 
3 

(a) 	Trsvohnd sl(gwermcv for altondiilcj Trade Tusl/intQivicvr as Per 
it 	 is payable on productiOn at tiCketS/ticket Hoe err 

' 	." 	" 	 urlSmpi0yGl, ' (d) 	Other Backward Class 	. 	 to arid Iso journey airily, 
'' 	Syasra 	 cotfipttlilcin cit tourney with caste GeniI cats and uriemploymenl Certificate. (a) 	SC/SI , 

Note: 1. 	ge and 	 realconad aeon cloetfig date of receipt 

46 days from data of pubilcetlofl of this nUyerIisefltCflt(. 
I (b( 	Riesd atamdsr4 duriny 1s81/inlarvirsw' 

I. 	CONCESSION TO I1X.SERV10EMAN FOR RCRUITMICNT of 'appitcetiori"(i'' 
All reserved category candidates (SC, ST and QBC) are required to submit and attidervit elpgwith, 

as 'per apptoved list tsr cantral 	((8) 	10 perc,efltegu cit gtvup 0 and 20 paroclitago of group 0 posts are, cermarhd tor Err- 

npptication orm reQardig cOrettn 	9ffhtC56tS/gUb caste CervicemAn syd will be ec,noijntsd for imcjinat rnrspcictiVa catxgOrV'(i.Q. UR/SC/S1'/OBC 

us-4i.'vi ivad by caoV,L.IOi'lrsOIa On QV UIiUI CYW. 
MEDICAL FITN'bSS. 	 '. 	' 	 , 	 . 	

, r 	candluale 55 tiltt O1e.IkJ Irley 'mr. 

(a) Phyicat Standards 	
' 	 (0) Alt Es.Scrvicefllen are eaomptmtd (nm; urcl?0i.n'l physical atticiancy test. 

— 	
, -__-.- 	9. OEFINITION OF EX.SERVtCM 

Region 	' 	SICtes/Rettiofla Included 	 ' PIryteal StandardS 	
(6) Ex-Servtcemafl mearta a person, whO ties rved in any ramnlc (whathor ass corrrostamrQr u. 

-- 	r1w0hf 	
a non.norrrbàtai'rl) in the regular Army, i.trrvy or Air Pores of the Indian Urliori but does nit 
lrtcludQ florsoll who has sarvod in the Drxkrrlce Security Corps, 1110 toll 5atnayalr Sirria& he 

In Cms 	In Cnia 	In Kg 	Peru MilItary Forces, rind 

Western 	,J&l<,Hir'rractal Pradesh Pun(ab Hilts (Area 	158 	' is.g047.5 	
(b) Who has rlire.d from such Sc.rvico atlmtr arSrrllirg iris prnrsiOn. or 

HimSlsyan 	'South ansI West of the Inier State Border 	 ' 	(C) Wino Iran. been' released Ottierivise then on hi own request from nurvice us Cl resull ot 

Region 	 saqosh and Punjab 	
, 	 reduotiorr is, tnstabhiehrrrsrnt, or 

between Himachal 
and North and East ot"Rod of Mukerian, 	

, (d) Who has bscin rioasdd twm sucll services alter complitling speciliC period at engagement 

Hoshrarpw. Garh Shankar, Roper end 	' 	I 	

' 	otherwise tharr at tile own request or  by  way  Of  dismissal 01 discharge on eco0flt of 

CharidIgSHl Garhwat and Kumaorn 	
I 	nnnisco,,duet or insfOcisney 

arid hare been 01v5n a grnluity and includes personnel of the 

(Uttaratehandl 	' 	TamrrhlOrtat Army at tIle following narsiuly.- 

Eastern 	Sikkim, Nagaland. Aunactt& pradesh, 	152 	 ' 	
(I) Pensierl holders Ice ContinuouS (ornbodied) SOrvies. 

Himalayan 	Mxtnipur, Tdpura, Mrzoram, Megt'nalaya. 	
' 	 (ii) Persona with disability. attr,rhut,lhln to Military Satrvico and 

Rogion 	Assam aid Hi ll  Region of West Bengal 	
(CII .allafltIy award winners. 

- 	 loarieetirmct District). 	
(an) The persons euivir. iC liii Armod Princes of tine iJ,'nion winO on rtiramant Iromn Service, would 

chnia rirrctor tho calcmon'J of Es.S,ltvlcrrmnn are trarrmillect Icr apply for rrr.ampto'/nrsilt ore. 

Western 	Punlab, Haryana Chandigartn. Delhi. 	l62.5 	761.SO 	 yew below tinS cornphrrllofl ui tliC npuciliiud tunma ot cn1tagemrrurnl end avail thnmsOlVCs Ol Ci, 

Plain Rygiorl 	Rajasthan, Westprtt UP (Macrut division' 	 " 	coricSsSioriS availah(e to Ea-Sarvirerr.an but shall cr01 be perrrrntttrl IC' leavS the unitorrnl i,ll 

Meerut, Mrszatlamflagar, Saharanpur. 	
ry ComplOtP lire sçiiuchtiiuct mmmc 01 isrlgaQomnrtnt in the Armach Forces of the Union. 

Division' Aligarh. Agra. Matitura. Matripuri. 1 	 cllner boriofIt given to them 55 n.Satvicemen for turthar onnployr'flent cannot cleirrr Es Ghaziabad Bulendatiahar, t-iaridwar & Agra ''' 	(I) Er,-San'icett'tan who rave already joirred tln Govt. Service iii 
the civil side alter avaiurg 0 

ElawaR and Firozabad) — 

7.3C 	50 	
civil employee snd will accordingly ban cmnli1ld to ant'! such at the beinolliS like rnilax5ltoni  of  ag 

Eastern Plain Eastern UP. BIhaL Wesi BenQaiObtSSadj51 	
-....-----

___ 	Semicninrerl status tar lIla purposti or 1110 recrnillnrlenll such a person will be doonnni to ha 

J......
-'--.-- n 	modmcrblshciomoHnhtcorm60we 	accordance.with the OdiSliri 

.fl 	 ,tivjrl(ttiitld, 	 ' 

' e:ai 	!c'i, 
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I One fills  rur Nl Only pin 	the te$rw 7 Minutee 30 Seaørids 

.2 	. 
- 

•;;- 
.• 	ràndatory. 	• 	•- •., 	- . -.••.. 

. 	-:-•. • 	;• . 	: 	 FORCE - 	' 	' . •-. : 
ltos*h 	palfjro&4)b APPL!CATIOIWORM OP RECRUITMENT 
TBUCTIPP 	ELATI1 	 OF 	PPLXATION INOAN HATIQNAL3 ( ALES ONLY) 

enveopø'shuld9ntaln aDPIIe*tlop-ot&l 	atdata forae trade ol 	o 	 1 etøeilcq No,. ' 	I 	I 	F 	t - I 	iTII1 Pnsto passporl 
andrda;e 	s chaqeI$ 1anw 	ropâ aodaq çtfltsnne efter l0lflhllh Jiewl l 

equite 	to 6(ibmht fi maa 	 afl attested 	opyof 	aorle 	Notihicto, (To'fhIe 	brsl 	Qffle'  '  size pflohograt 
(Should b 

6 ettet that hhas 	harigediSiaiie 	ftOl0lbII2th or-ohherwls 	1h 	chanod namil 	2 Advh NQ Li t " I I I 	I 	I 	I atested 'by 
dlso base been hdOatedji 	Gazehlehohihiuçn 	/ 

Commander 	 for ostah delays 	 F 	3 Post applied for 	 _. 	 l 
Gazetted ofhice 

tDiDATEHbuoNuTgy ,Name of the - Candidate (in biocC Ietters)'as per 	choot certitkate 	 - 	- 
THE £XAM TO 	NSURE ThAi rl 	IS LtGI5L 	FOR 't 	PC$ 	OR V,rIl('Th H 	3 
tYING ty 	 AGE 1  bOUCATIO-SAL OIJALIFICATIbM  I 	I 	1 

AS 
DjTES AR 	OQUE8TEJ0O THFOU3H CARCFuLLYTH 	GEt.RA. 

TO 	A1DA'T 	AA1Ni AIVT N 	00Q7 	 r 5 Fathers Name p lull -(Biocf tellers)  
A?PtjCTiO 	W1L BE 	Ai 	JEtD AT ANY STAGE OF THE I 	 I 	I 	I 	I 	I 	I 	1 	 1 

	

)lTfIE4I PROCES 	O,It j9T' 	P1flNG Xp TH 	• 	FIC1AL. FQRMATh 
lht 	IMMPLETE lNO 	lON1NR6 	 NO n 

- 	- 	.r' 	•,. 1 	•I 	fi 	_J__.L___ 	•_ 	— 	. - 
L 	I 	I 	1 . 7  UIS(TE 	 Of-  FP,OIS/LgFt yNSJGNO1  

bMi -TTEDWITHQOT-.FEwR&QUVI1L4our AN AT$1O PHOTQORAI'H 6 • 	Pecrnanent Homp.Address wihh PIN code) 	•. 	. 	- 
TED AT ThEAPPRbRiAIE PLACEIAMD  FO 	$UMItF1NG MORE THAN ONE 

A(6t-èlN9NE•6yELOPE.. 	• 	:,-'', 	-,-. 	-- 	 - en 
' 	 •-• 	 - 	— 

tication must 	e sLibmilted lrr ,N preacnbed (ormCt publlshpd wihh tJi 	acJvertisenren( as 
ec(ix A 	Tha appiicficji pay 	e lLld  put In deu 	apapp Of wN))rin hJ 	rJthaJIy'ut 
al shoei bene aame as ptbIl bed No apptjcatlonQrr)wl It's appliedy thi 	epertns ill 

. 	1 1.J I - 	•= 	 = — 
I 	J_ 	1 

arae application should bet snt tot sath post 
so 	rnptoyOi in Grist dsprieni' epoufd apply through proper cbpnnsl Culticientt 	IS I .J_.. 

- - 	________ 	 _________ 
 I 	t 

j 	I 	L..-_J 	L..__... 	 I 
21 (U{I 

ance so ttaf hhei( application reachetln tulle 	 / 7 Present postal address (with PIN code1  

tdbe encioseWitha.ppbcAto1oyro4The 	caste 
sled çbpof certhficateas prt3f .  Of 4d,pcationaFquahficalfa4 date *tbIrth caste cortltlfato  

icndldatesshQutdbeaspaticrmafatAppendrx 8'- C tospscthveiy SC 	T&(tBC { 	I 	 __________ 
ficate 	 by shoukfbe signed 	tfl conptent .qthofIIye perocder of $tatd Govemmanl and I__ 

round rubber nfce 	pai did 	esinbo arp 4iplSy qrcQIjJficale 
I 	I 	J'_._ L 	_....1 	

_ _ J 	- 	.' _f'i 	- I 11..J_I Certificate atl.or than yi Hrrlli of Erpliah 	hput 	QncIdsdwth lr 	taIOn e 
f(thh•duiyattosteØ. 	 -"-- 	 - 	- 	- 	, 	- 	-• — 	 --'-------'---__ 	 r 	i -I_I_ I-_'I_- I_• I_J  

FAThER $ PARTiCUlARS 
_ 

GS13$1Nc 	NAMEb 
	

P;,0E-Tfl 	REOJNR' - 	.. 'Mo. ad -dat eot pnçIose1.çrosserS.indlitri.Post4i.ørden/arJc Draft. 	• 	-.-- 	- •- 
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I 	(h My olfleUrrguladtyk mvfateor djna 	appIlcatIQn/doumonts MC 
tNards of E Sece-et re not ehgite t apply for lb9 Q$I reserved for, 	;) Natachog Uji reqrslte ceAcates 

- 	 g 	 CRçEl PHYSIeAL FI 1CC 'r2si 
II pay 4he lee pcesci,4 a, tht6'e$sedPal.Qrdr/8an Diab as t1rlde 

-CgNy 
Poat CII I&lais B onUa pfcf Khathd CudN IQ as tuer 
for Seperan 
fr QBCa (t 	InE*Sericethan 	 . 

'-.'-__" 	__;--r-  ' 	R s. qJ 	oc UN4T/OIHARG 	lThrIcATe OUW BE N0LOSEQ 	 Fame_ofPost_Otflca/ank__j_'?O/DD_ 0 	Dot__a CC in 

. 	
(svAPPLlCATtQN FFIOIYSEfRV)N QFJR$MNçJ. AND A$UAt PAIl) LABOURS 

SH0UL1 t RPUTED THROUGH tHEIR  TSIC FOl-   
EMh.tr4EftUN I P1t Pit;U'tt U) IUPIIIrA i .ft .I%$.çvC Cts s i- Au. 	. r' 	9 	nate ,t  i3iflfl (Qollifla ii ti t'.,  aliatinrod 
EXPERINCEJMPLOYMN1 CERTIFICATE INQlQAitCODE IUMB6R $NOt4ii 	 I 	 tai' 	Mcirithi  
SIGNED BY,OC ONtT AhD Cr)UNTERS1GNED DY ØCJ)11VIANCR RTF CC UNrMLL  

N;- 	FORWARO AN ADVANCE CCPY OF rTH9 ,  APPUqATONFOPIRE APPOiNM 	TO  
1 - 	GREF CENTRE IONE 	R 

	

tOT .ONW6fl1 INDIVI0UAI4VJ$N QM1NAI. RPLL TO PEF 	 .- c 	CENTRE FOLLOWED DY APPUCATiON TI-IAOUG1-t fROPER F4ANNCI 	 10 	Are you Basking resarvatian as tCIT,OlC(EX$/OH 	- 	L. I- (Xv) The  Casual Pd Lat'Oers hnMaawoh$ 	 w.CPirf RCI ria 	 v 	 No 

	

/ 	

wokiOOn lbs OrgarssatiorrDn ltte da'i of Put'1loauoof Adsf a RowsDe sce only eIigie for 	(b) H yes 	tpt Sotiadutad Caste wrfle 	 I 
conadenatln against çPL catecory A Centfcafe (tem-C Unit-as a poof fruit worki ig as 	 frbuled Tube wile 	 2 
Cr. t present is must 	 1 	 fo Ex-54(wC5fllon wnito 	 3 , 

	

(x'N) CaQeldates are requirea t sunor s1iQe the wo(d "APPI.ICMION FOR 1I4 P06 4' dF 	 icr Ortbop4edrOtIy ffana.cmud mote  

	

ategpry i.JR/OBC/SC/S1 on ib to of the privetopo while snaitro tho ppii ¶tion 	 cyirsuck?o Qommun.e is to 	 5 U 	torn 	 ' 	 — 
xvtI) Candidates altoutd osuco Itral tieyfuitii all tha eIigllrlly-Q9nd4iona (0 po_r applied Jot 	 (c) 	Are you seeking a (etazabon 

0-• 	 : is , o8appQad1Or.5ilUid 	D(U5d 	
'.:' 	

'Y 	• '. • 7'io 

r50 as IDJ O 	N ER ORP 	 *fl O 	s 	 rbI undtr t)eh CetupOr'/aQ r5t3tiOfl irbeIn SOtgIh 	 (Also- 
da 	dasThr nthdalea lb p 	hG 	I 	*aT 14Q a'e. Al4nOch I 	sh 	 ;'tekcpy oths -uisitsue'tni 'aIu in aupp 'rt cC th5rttstitfq( age role ationy 
t 	Manipur Na9atod Tsipura lil&'m 	Divtsio 	the Staid of iamrit 1.nd 	 Cj'pu(O 2 otitllonIi iriiu 

asfanilr Laltaul and Spit' DIstrict 	Patgi Sub visioq of C)bba Dietnicl o' tIjeShia sl  -! --r-cG l 	ff'p1nJidata belpn(es ho fllore thann 	i'rQOIy 110 ma, f-itt cata iii dut/trtplu cateoty 
l4tmacba rad& )fte Andamat 	 the d of 	, 	fte 40110v4n9 bqxes uin no above ,i  

	

as per, toriat of appicaSon eiloaad tsAooeodix A l 	 4 
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Affix passport size ( S ems x 7 CnIS Approx) 
Copy of recent photograph where asked 
Photograph be attested by the officer who is 
attflno n# .,.,,., '.J" 
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Appendix 'i' 
ROl : NO - I 
Dated48.Jan 99 

Thbug 

2 AUG 2009 
WARNING 

GSNO, 	

•. 	 1 DATE dAPPT L 	

ATTESTATION FORM 

I. 	'l'hc furnishing of false information or SupI)rCS5jOfl tI8 fclual informa(k)ri in Liii' attestatioti form should 
and is Ii keir to render the caiidida te unfit for em ployni ent under the (;overnmc, If (he tact that false informat in has been furnished or 
that there has been stipi) ression of any actual informa (ion in the 
attestation form comes to notice at any time during.the service of a 
person his service will be terriiinatetj 

2. 	If detained conviCted/debarred ec.subsequeiit to completion 
and submission of the form, the de(ails should be communicated 
inimnediately to the authority to whom the attestation forni'has been 
sent earlier failing which it will be deemed to be suppression of 
information. 

SURNAME 	 NAME 

I. 	Name in full. ( Block capitals with 
aliases, if any). Please indicate if you have 	'f7-/J /<f R E 	P/1\IiI\JdT Ut' DLJIfK., added or dropped in any stage any part of 
your name or Surname 

Present address in full (i.e. Village, 	 LLLK.&U 	 \J 	21 
Town, Thana and District, or House 
No, /Lane/Street/Road and Town. 	 /k&I k&pLL 1 L 	10 

Home address in ;  full ( Le, Village, ,.rA9d-e 	rJj' 
Town, Thana and District, or House No. / Lane 
/ Street I Road and Town and Name of District 
HQ. 

. 	 LAJ 	C rvud i 
.:.... 	

..... 

Cond ..... P12 

UR. FARS. K. V. BFIUJAEJI 
M. S.) 

R.egd. No-1-29888- A-I 
A.M.A. For Central Govt. Servani 
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: 2 : 

4. 	
Where.you have resided for more than one year at a time during th preceding the year case ut stay nbrund 

including Pakistan particulars of places you have resided for more than one year after attaining the age of 21 years. 

From 	I 	To 	Rcsidntial address in lull (I e ) 	Name 	of.  the District head 
Vill/Town, Ilouse No./Naine P.O., 	Quarters of the place mentioned 
Teh T.O., Thana, Lane/Street/Rôad 	in the, peceIing nhimn 

Dist and the name of State 	 Ti 

CenLfa4minietrativeTr unat 

5. 	Give details of the following. 

Name Presentixti Prminerit home 

domicile desinatiOfl & 
official address 

give last 
address 

c" 
Father 

L 1 )VO 
1 

ii 	Mother 
 

.c.. 

Vc\ 

Wife/Husband 

iv 	Brother 	 . 	' \ 
\ 

v 	Sister 

vi Son 

'iii 	Daughter 

Con td...P/3 



-1 '1 

3: 

5. 	(a) Information to'bc furnished with regard to son(s) and daughter (s) in ease they are studyinglliving In a 
foreign country.' 

Name Natinafity (b),  Countryin which Date from which stud'ing 
birth) and / or I l2C of studyiiigwith full living iuttie,count.ry 
by domicile •bi'th address mentwned in previous 

co l umn  

- -- wn-- 
- __ 

J CentraiMm n1strt$v. Thbu,. 

Nationality 	
1 2 AUG2009 

(a) Date.of birth (a)  ___________ 
 Present Age : (b) 2 S --'~ Guwahati Bench 	J 

Age at Matriculation 	 (c) 

8. (a)' Place of Brith, Dist 	 (a) 
and State in which situated . 

Dist and State to 	 : (b) 

Dist and State to which 	 c) 	. . •. 	 .' 	 .. 	 .. 	... 

your father ojiginally belonged 

9. (a) Your religion 	 : 

(b) Areyou a member of OBC/Sch Caste! 	 , 	 ' 

Sch. Tribe Answer ' Yes' or 'No' and if the 	 C 
Answer is ' Yes' state the name there of 

10. Educational qualification showing places of education with years in school and college Since 5  year of age, 

Name of School/College 
with full address 

Date of entering Date of leaving Examination Passed 

• ..... 

vJ 1o3HS3 SC. 

st 
 

Contd P14 
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4: 

Are "ou holding or have at any time held an appointment under the Central or State Govt or, a semi 
Govt. Quasi Govt. body or autonomous body or public undertaking or private tlrm or institution, if 

So, give particulars with date of employment upto date. 

Period Desia,ion 
emoluments, name of 

employment  

Full harne and address of 
employer 

Reasons for leaving 
Previous service From To 

11. (b) If the previous employment was under the Cvt. of India or a State Govt.I and undertiikng owned or 
controlled by Govt. of India or a State Govt. cutonomous body/University Local body. if you had left 
service on giving month notice under rule S of the Central Civil services (temporary service) Rules 
1965 or any similar corresponding rules where any disciplinary action framed against you or had you 
been called upon to explain your conduet in any matters at the time you have notice of terminatioi 

actually terminated. 

12. (i)C(a) Have you ever been arrestea .' 

(::(:b) ~Have y~ouever ~been-p~rosecutcd 

Have you ever been iept under detention ? 

Have you ever been bound down ? 

Have you ever been fined by court of law? 

Have you ever been fined by court of law for any offence ? 

Have you ever been debarred from any examination or rusticated by 
any University or any other educational Authority / Institution ? 

1-lave you ever been debarred /disqualilicd by any public service 
commission frwu appearing at its exatuination./Selection ? 

Is any case pending against you in any University or any other 
educational authority/ institution at the time of tilling up this 
attestation form ? 

I 'q'ai - " 	 '--- 

Centrsi p4i fll$tfmPi uwjUfl3 

t12 

'uwahati Bench 

No'. 

Y7No 

Yes1"No 

<Y-di,No 

W'! No 

Yes 

icNo 

Contd P/S 



all 
If any.answCr to any of the above nien1onc.d question 'Yes' .gie. fuUparticularS 	the case / 

arrest/dtentiofl the fine! conviction/SdflteflCe/ punishment etc. and or the nature of the case 
pending in the Court / University! liducational authority etc. at the time of filhng up this fi)rm. 

Note 	Specific answer to each of the question should be given by striking out Yes or No as the May be. 

t 

Name of two responsible persons ofourlocalityOr ° eference to whom you are known. 

'.t  

• 	
I 	Name : 	 2 	Name 	 . 	'. 

VIII 	: 	P'\c\ Rc 	 VUI 	: 

P0  

1)1st 	: 	 1)1st 	: 

Statc 	 St t&. 

I certify that the foregoing info.rmaEioniS. correct and complete to the best of my knowledge and belief. I 
m not aware of any circumstances which might impair my fitness for eniployment. It under Govt. 

. 	 Signature of candidate _________________ 

Place: 	 . 	.••. 	
. / CL 	ta 

Date: 	 . 	•. 	
..•.. / 

	

IDENTIFiCkfIN CERTIFICATE 	
1 2AUG 2009 

(Certiflcate to be Iged by any one the following) 

(I) 	GAZETTED Officers of Central or State Government. 

(ii) 	Members of par1iamet or State Legislature belonging to the constituency where the candidate or his 

Parents or guardian is origivaJ resident. 	• . . : 	. 

(ill) 	Sub Divisional Magistrate / Offlccr. 

Tehisilditr / Head Master of recognised Schooh/Collee'/ Institution where the candidate studied last. 

Block Development Officer,  

Post Master. 

ancay 	pecorS ': 	•.. 	• 	:. 	 • . 

Contd P16 



: 6 ; 

Ortifled that I have knoWn ShrI. /S luit. I Kumarl.y O'\ Rx(ftK 
Son! Wife / Daughter of Shri 	 for the last 

_______ years 	- Months and that to the best of my knowledge and belief, the 

particujars furnished by him / her are correct. 

NOTE. Identify vertIficite should be atleast of one year. 

SInature of VJ4y 'K I'9T LL-

(Name In block letters and Slanntur 

Desi gnation 

Status and address 'ttL/ K

Di 

Plac 	 I e : '€L( 4/ 

Date 	 C') : 
(TO BE FILLED BY THE QEFICE) 

Name, designation and fuh address of the appointing authority. 

Post for which the candidate is beina considered. 

Vfl. TMS. K. V. BHUJAUI 
B A. M. S.) 

94-'t-29888-- A-i 
A.M.A. For Central Govt. Servard 



GREF Records 
Dighi Camp 
Pune-1 5 

r'A4 

z,-, 

&rr 	 -i-- 

irf 
Centrai Admnt?tWt TAUWak  

12 AUG 2009 
tTlt 

10909/CVC/ 	/E1G 	'uwahati Bench 

Headquarters 
Chief Engineer 
Project Vartak 
C/o 99 APO 

Jul 2009 

NOTICE OF. TERMINISATION OF SERVICE UNDER RULE 5 (1) OF THE CENTRAL 
CIVIL SERVICES (TEMPORARY SERVICE) RULES 1965 : IN RESPECT OF 
GS-189325P DVRMT THAKRE PRAVIN PUNDLIK OF 1454 S1S11441 BCC (GREF) 

WHEREAS, Shri Thakre Pravin Pundlik, DVRMT (GS-189325P) of 1454 SIS/1441 
BOO (GREF) was appointed in GREF on 16 July 2008 as DVRMT. 

AND WHEREAS, the service of the individual has been found un-suitability for 
continuous service in GREF. 

NOW THEREFORE, the undersigned in exercise of powers conferred by sub-
rule (1) of Rule 5 of the Central Civil Services (Temporary Service) Rules, 1965, hereby 
give notice to Shri Thakre Pravin Pundlik, DVRMT (GS-189325P) of 1454 SIS/1441 BOO 
(GREF) that his services shall stand terminated with effect from the date of expiry of a 
period of one month from the date of receipt of this notice. 

The receipt of this notice be acknowledged by Shri Thakre Pravin Pundlik. 

U- 
(KKY Mabindr-akar 
Chief Engineer 
Project Vartak 

To, 

GS-189325P DVRMT 	. 	- 	Through 00 1441 BOO (GREF) 
Thakre Pravin Pundlik 
1454 SIS/1441 BOO (GREF) 
C/o 9 APO 

Copy to :- 

00 1441 BOO 
C/o99 APO 

HO DGBR/EG2 
Seema Sadak Bhawan 
Ring Road, Delhi Cantt 
New Delhi-hO 010. 
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I 
IN THE CENTRAL ADMINIISTRATIVE TRIBUNAL, 

GUWAHATI BENCH 

/ 
I I 

ü F 7fllqçd 
GIJj!.. f : p 

•. 

- Versus - 

Union of India & Ors. 

THE MATTER OF 

Original Application No.152/2009. 

Shri Thakre Pravin Pundik 

Applicant 

Respondents 

IN THE MATTER OF 

Written statement submitted by the Respondents No. 9 
WRITTEN STATEMENT 

The humble answering respondents 

submit their written statement as follows 

1(a) 	That I 4i 	A m 

n 	 I  

and Respondents No. in the above case and I have gone through a copy of 

the application served on me and have understood the contents thereof. Save and 

except whatever is specifically admitted in the written statement, the contentions 

and statements made in the application may be deemed to have been denied. I am 

competent and authorized to file the statement on behalf of all the respondents. 

The application is filed unjust and unsustainable both on facts and in 

/iaw. 

That the application is also hit by the principles of waiver estoppel 

and acquiescence and liable to be dismissed. 

72C7 

of 	 (-& 
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(d) 	That any action taken by the respondents was not stigmatic and some 

were for the sake of public interest and it cannot be said that the decision taken by 

the Respondents, against the applicant had suffered from vice of illegality. 

2. 	Brief history of the case: 

GS-189325P Thakre Pravin Pundlik S/o late Thakre Pundlik Punjaji 

has applied for the post of DVRMT in GREF against Avertisement No.02/07. A 

declaration which is mandatory for each applicant required to be submitted along 

with application stating that he does not stand debarred by GREF and has never 

been convicted by any court of law. Based on the merit and physical fitness the 

individual was appointed I GREF asDVRMT (0) on 16th  July 2008 and further k 

posted to 1454 SIS Care 1441 BCC. After completion of documentation/training, 

the individual was dispatched to 1454 SIS care 1441 BCC by GREF Centre on 2'' 

September 2008 and reported to unit on 81h  September 2008 (FN). 

As per Govt. policy, character and antecedents of newly appointed 

Govt. servants are required to be verified through civil administration for the 

suitability for continuance of Govt. services. Verification roll of the petitioner was, 

therefore, forwarded to DM, Dist. BULDHANA, Maharashtra for verification of 

the character and antecedents by GREF Centre, Pune vide their letter 

No.1664/RTF/9325/ITW dated 41h  December, 2008: In response to the verification 

roll, DM, Buldhana intimated to GREF centre vide their letter 

No.DSB/Char/Veri/06-1395 dated 25th  February 2009 that an offence has been 

registered against the petitioner vide crime No.3098/2005 U/S 295, 34 IPC in 

police station Malakpur city on 19.2005 and the crime is pending in court. 

As per policy in vogue and instructions from higher authorities, in 

the event of adverse police report and decision taken on the unsuitability of the 

individual the service of tbf uaLconcemed should be terminated without 
r - 

I,  

0 FE 

I 	CL' 
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assigning any reason. Hence, a case was taken up with higher authorities for their 

decision. 

The competent authority decided to terminate the service of the 

individual since he was found unsuitable for Govt. service as per sub-rule (1) of 

Rule 5 of CCS (TS) Rules 1965. Hence notice of termination of service was issued 

to the individual by Chief Engineer, Project vartak vide notice bearing 

No.10909/CVC/448/E1G dated 14th  July 2009 and notice was served to the 

individual on 151h  July 2009. After completion of notice period, service of the 

petitioner has been terminated with effect from 1 7th  August 2009 vide order of 

Chief Engineer, Project Vartak No. 10909/C VC.459/EIG dated 131h  August 2009. 

The individual has filed petition before CAT, Guwahati Bench 

challenging the order of the Chief Engineer Project Vartak for his termination 

from service vide Original Application No.152/2009 against Union of India and 

others on the basis that he has mentioned regarding his court case pending against 

him in the initial application/attestation form Sri. No.12(i). 

It can be seen from the various judgment of court that 

Administrative Tribunal Act, 1985 is not applicable to GREF. In this connection 

please refer Hon'bie Supreme Court Civil Appellate Jurisdiction order dated 8Lh 

January 1998 in the Special Leave Petition (Civil) No. 8096 of 1995 filed by 

Union of India vs. Smt Vidhyawati and Principal Bench, CAT, New Delhi 

judgment dated 30.4.86 and in the case No.T-70,724/85 of Kunju Krishna Pil!ai 

vs. Union of India. 

4 In view of the different court orders explained above, the petition 

filed by the individual may be disposed off. 

3. 	That with regard to the statements made in paragraphs 1, 3, 5, 6 & 7 

of the original application the answering respondents beg to offer no comments. 
- 

O FEB?O 

Guttt Ech 
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That with regard to the statements made in paragraphs 4, 5 of the 

Original Application the answering respondents beg to state that they do not admit 

anything which are beyond the records and has some rational foundation and the 

applicant is put to strict proof thereof. 

That with regard to the statements made in paragraph 2 of the 

Original Application the answering respondents beg to state that it is agreed 

Avt.No.02/2007 was published in Employment News and in print media for 

recruitment of certain categories. The petitioner had applied for the post of 

MT/DVR against this advertisement. A delaration, which is mandatory for each 

applicant required to be submitted along with application stating that he does not 

stand debarred by GREF and has never been convicted by any court of law.The 

petitioner suppressed the fact that an offence has been registered against him vide 

crime No. 3098/2005 U/s 295 34 IPC in police station Malakpur city on 

September 2005 and the crime is pending in court. It is also agreed here that 

selected candidates will be on probation for the period of 2 years and the 

competent authority will assess the suitability for continuity for further service. 

That with regard to the statements made in paragraph 3 of the 

Original Application the answering respondents beg to state that based on the 

merit and physical fitness, the individual was appointed in GREF as DVRMT (0) 

on 16th July 2008. Appointment letter is not being issued to each and every 

selected candidates. The same is being kept in the respective service documents of 

the individuals. Though the petitioner has correctly submitted the attestation form, 

GREF Centre, Pune has overlooked the para 12(a) of the Attestation Form. 

1 That with regard to the statements made in paragraph 6 of the 

Original Application the answering respondents beg to state that completion of 

probation period is subject .verijication of character and antecedents of the 
TTT; 

4 	'T1t1R.( I 

10 FEB2010 

Guwahtj 8ench 
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candidates. Since the petitioner is involved in criminal case and the case is 

pending in the court, service of the petitioner has been terminated under Rule 5(1) 

(a) of Central Civil Service (TS) Rules 1965. Hence, the contention of the 

petitioner is refuted. 

That with regard to the statements made in ground for relief 

paragraph 1 of the Original Application the answering respondents beg to state 

that as per existing provisions in CCS (TS) Rules, 1965, appointing authority has 

the powers for removal of servants on probation without assigning any reason 

thereof. 

That with regard to the statements made ground for relief paragraph 

2 of the Original Application the answering respondents beg to state that Notice of 

the competent authority bearing No.10909/CVC/488/E1G dated 14th  July 2009 

was served to the individual on 15th  July 2009 in accordance with sub rule (1) of 

Rule 5 of CCS (TS) Rules 1965. The petitioner has not represented against the 

notice of termination. Accordingly, services of the petitioner has been terminated 

on 171h  August 2009 (FN) i.e on completion of notice period by the competent 

authority vide order bearing No. 10909/CVC/459/E1G dated 131h  August 2009. 

Hence the allegation made by the petitioner is refuted. 

That with regard to the statements made in paragraph 4 of the 

Original Application the answering respondents beg to state that service of the 

petitioner has been terminated as per rules and the appointing authority has no 

intention to violate fundamental rights of the petitioner. 

Members of the GREF personnel cannot move to the CAT in view 

of the decision of the Hon'ble Supreme Court in R.Viswan & Ors. Vs. Union of 

India & Ors (AIR 1983 SC 658) and also order in SLP (Civil) No.8096 of 1995 in 

Cnx1 	 UN  

FWtT 

10 FEB2019 	I 
Guwahati Be'nch 	I 
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Smt Vidhyawati vs Union of India and hence the application is deserved to be 

dismissed. 	 * 

17. 	That the reply has been made bonafide and for the ends of justice 

and equity. 

rZTT 

IOFEB2U1O 

Guwahat Bench 

L_- 

It is therefore humbly prayed 

before this Hon'ble Tribunal that the 

present application filed by the applicant - 

may be dismissed with costs. 

mtAcjarWal) 
Rajor 
Officer Commandfl9 
1441 13CC (GREF) 
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VERIFICATION 

I 	 Ac*f 

Son ofk -i 4 	 aged about 32 

years, resident of /i7 t' / 	-- 	'gQ7 	7 
workingas 	&Z. /4't-t/-C 

Duly authorized and competent officer of the answering respondents to sign this 

verification, do hereby solemnly affirm and verify that the statements made in 

paras / 10 	are true to my knowledge, belief and information & those 

made in para Ij being matter of record are true to my 

knowledge as per the legal advice and I have not suppressed any material facts 

and I sign this verification on this U & day ofe ei.be,-4O9 at 

LI'( 	f 



- Affidavtt 

T Major Amit Agarwal, S/O Shri Ram Narayan Agarwal aged 33 years, by religion 

HINDU by occupation service, resident of 1441 BCC (GREF) CIO 99 APO do hereby 

solemnly declare and affirm on oath as follows :- 

That I am serving as OC 1441 BCC (GREF) CIO 99 APO and I am duly 

authorized as such to sign and verify the foregoing plaint as well as to sign and 
swear this affidavit on behalf of the plaintiff, the Union of India. This is true to my 

knowledge, information and belief. 

That I being a responsible officer under the plaintiff, I am well conversant with the 

facts and circumstances of the case gathered from the official records as I have 

come across and gone through the official records maintained and kept in the 

office of the plaintiff. This is true to my knowledge, information and belief. 

That the statements made in the paragraphs I ,2,3,4,5,6,7,89,1O and 11 of the 

foregoing plaint are true to my knowledge and information derived from the 

official records maintained and kept in the day to day official matters of the 

plaintiff, which I believe to be true and those stated in para 11 are submissions 

before the court and the rest of the foregoing plaint are prayer for the relieves 

sought before the court. This is true to my knowledge and belief. 

In witness whereof I swear and sign this affidavit this 	day of Feb 2010 at 
Tezpur. 

AmtAgaral 
Sfthe Deponent) 

OfhcGrCommandng 
1441 BCC (G'REF) 

?J1Oi 

Guwhati B&nch 	
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